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LEGISLATIVE DEPARTMENT.,

. WE, the undersigned, Members of the Select Committee to which the Bill further to azoend

Paper No. I (Opivions from Coorg, is . )
Delhi%urmn. Aifx’m-ﬁ‘erw?:a, gglrxﬁr Ii:“}‘écél)‘:iz:: the Married Womxen's Property Act, 1874, was

Madras, Central Provinces, North-West Frontier referred, have coneidered the Bill aud the p2pers

Provi » Caleutta Hj T oit - . .
ﬁ:oce:ce A.m:,, Punjab,,g:lnd%:;;l,} vited Pro noted in the margin, and have now the honour t>

Paper No. II (Opinion from Bombay.! it thi i i d
Paper No. Iil [Orinion from e 1ok Ofces’ submit tbis our Report, with the Bill as amended
don).) by us annexed thereto.

Association (Lon

2. Tbe first question which we con:idered was as to the communitics to which the
provisions of section 6 of the Married Women’s Property Act, 1874, shoold be applied by
the Bill, and in view of the opinion of the Local Government of Burma that, so fa: as the
Bill affects Buddhists, the application of section 6 shonld be Jeft to the local Legislative
Council, and of the fact that the Buddbist community are not at present represented in the
Indian Legislature, we have decided not to apply cection 8 to the members of that commaunity.

3. We pext considered the opinion of the Life Offices’ Association, London, snd the
representations which were put before us to the efect that rigid application of eection 6 fo
all classes of policies ‘xhich are expressed to be for the benefit of the wife or of the wife and
children would in many cases cunse inconvenience, hardship and misunderstanding. We were

, told tbat this form of ipsurance is unpopular in other conntries, and a snggestior was' made
that it might be possible to allow policies of this natare to be taken up independently of the

| pr.visions of section & by providing that that eection should not apply unless it was ‘epressly

» flipulated in the policy that the Married YWomen’s Piopeity Act, 1574, as amended, should
apply toit. We think, however, that there is no reason for inssrting any special provision cf

* this kind, and that, if, in fact, InFuiance Ccmpanics are ss a rule nnwilling to issue policies of
tLis nature, any disadvantages which may attach to them will, as a matter of coa"se, be
explained to the person intending to insure.

4. We are unanimously of opinion that full retrospective effect cannot be given to the
provisions of this Bill, inasmuch ss such a provision would be a hardsbip, and even an iojustice,
to large nombers of persons who huve taken out policies of thie nature on tle understanding
that they will be able to borrow money on the policier, to convert them, to tske bonus additions
in cash or in reduction of premiums, or to vary their terms, We bave accordingly decided to
restrict the operation of the Bill {5 policies of incurance effected, elsewhere than in Madras,
after the appruximate date on which it may be expected to esme into force. As regards
Madras, w&m the law was definitely settled by the Full Bench raling re rted m.I. L. R,
37, Madras, 453, we have decided that ibe Bill shall apply only to policies of insurance

R N R .- .

effeoted since the first of January, 1914. - o TERT T
5. The Bill was publisked in the Gazette of Indis, dated the 3th March, 1922.

8. We think that the Bill has not Leen so altered as to require re-publication, ind we
recommend that it be passed as now amended. < L s
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L WM HAILRY.
- . B.S. KAMAT. _ 3
T. V. SESHAGIRI ATYaR.
K. C. NEOGY.
T. RANGACHARIAR.

Drvos; } .
The 8tA February, 1923.) .
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[ As adEexpED BY TuE SkLicr COMMITTEE. ]

(Words printed 1im italics indicate the
nmendments suggested by the Com.

mittee.)
A
BILL
Further to amend the Married Fomen's I’rope;t]
Act, 1874.

Wiereas it is expedient furtber to amend the
Married Women's Property Act, 1874 ; It is 1II of 1874
hereby enacted as follows : —

1. This Act may be called the Married Wo-

: . men’s Property (Amend-
Bher. title. ment) Act, 1923 (
"~ 2. Section” 8 of the Married Women’s Pro-

Amendment of see- perty . Act, 1844, shall '50 II1 of 1874

tion 6, Act 1II of sremumbered as sub-sectson

1874, (1) of section 6, and to the”
sasd section the following aub-section shall be

added, namely :— .

“12) Notwithstanding anything contained in
section 2, the grovistons of sub-section (1)
shall apply s» fAe case of a~y ey
of snsurasce such as is referred to theretn
whick <3 éffected By any Hindw, Mukam- .
madan, Sikh or Jain, su Madras after
the 31t day of December, 1913, or 1»
any other pert of British Indis afler the
1st day of April, 1923 :

Provided that wotking Reresn comtasned shall
affect any right or liability whick has ac-
crued or bees incurred wnder any decree of
o competent Court pasaed before the first
day of April, 1923.”
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Report of the Select Committee on the
Pill further to amend the larried
Women's Property Act, 1874, mth
the Bill as amended.
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